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CEMTAL ADIWI.SlTiVa TRIBUNAL ALI., WD BENCH ALL-IABAD 

Orloins 1 Apo  licaat ion No. 777  of 1992 

tpp no -int 
Sobaran Sinçh 

Versus 

Union of Zndia & Others 	
tespon dents 

t..lon Rd le mt. justice WC.rives 

lon'hleM4 . IC.  Oo 3 	
e r (A)  

• 	1on'b1e Mr. Justice 12 „C . Driva sta vs , vc) 

t 

case 

2. 

on a •5.1 

temporary 

26.6.11)89 

cactns t t 

The order 

and a dho 

such tim 

no preSC 

his sena. 

s to tus on 1.1.1(184 and he c.z.h trade tested on 

anti ..sas promo ted on 	. . 
	 driver 

he snctioned ost in poy scs le Ps  

in dica tes that he \.:63 promoted 	temporary 

IS and this local 1 arron cement will 1o&t till 

rec...; lax incumbent is posted and he viii have 

!T,e•rd the learne.d counsrJ and &ccordincij  

is e in c. disposed of fins liy. 

The app licant was appointedd 
	cc...51.) i 1 Driver 

:80 in the Gentru 1 Railwe.sy ind he aciuired 

p ti ye ri nht to continue  in reijulor grade over 

r. The ,upp lir ant w5 cet tin c; a 11 the bene fits 

of a re reda r employeee in a smuc h ts insurance and, provident 

fund etc 	lued.n c deducted; and without any prior notice 

unity, the applicant was reverted vide sr der, 

.1992. The order reads as follows : 

0 .r tppert 

dated 1. 

4 Las 	brain Sin h /o rit hvi Sin , presently 

.vc rkin c as Dr iver 12a de us • 	0—it CC (itPS ) kitihoc 

is reverted book on subs tantive posts of tempo- 

rary s tatus Driver Grade Dts 	 Orc 

pos ted under 17,EN (1) IUTS with Hes clouerte r nt 

trta t  

(2) " Shri Liam Ds': s I i/o Shri R&m Kx..ips 1 pi es ont 

si oil< in ci as Driver Cr de s • L 0-1,. 00(UU) on 

udhoc Is reverted 'hook on subs Lan tive post of 

Trc lly en (Trade 77fi-1.025 ( AFL ) and posted under 

( I ) lITS in the headqusrter at Mthur. " 



The lei.rned counsel hLis contended that no 

reiutir selection hs been mine and as such there was no 

question of reversion ..nd 3/4•15 	ntter of f.ict he hot 

lready heen trade tested, he \s to be declared heving 

become :p rrnanent instead of decLrino permanent. He hs 

been rev rted in this manner net. his status has been 

reduce d. 

/1. 	5hri 	Ac.rawat I learned. counsel for the 

responde ts contended thst in order to become 	perm;nent 

employee ne 'beanie,  screening is also necessary and secren-

inc: h:.s ot been done. '.Thienever the applicbnt undercoes 

the prof: - S5 of screeninn and peiSS the same, obviously i-e:La 

"b„,_mall4eper. nent ohen a, his turn come. ;%ccordino to him 

the app 

 

cant has not been reverted as the pay—scale Et. 

will he the szme End  he has only been sent bt:“ek to v:ork 

on his sphstantive post. The contention “ippears to he 

luc ti‘.e , but of course the order -iv hich has been p,sisseck 

3. 

cloee not 

same th, 

not Inv -

the tipp 

justify. Merely because the p;::.7 sc..616 is the 

t can not be token to men that the order does 

lye reduction or reversion. it appears th..it 

icant has been reverted bock to the sbst6ntive 

post of temporcv -status. Meanin..thereby the ,+pliont 

lmis beer sent, Jlthouch the Ny—seisie is the same but 

he ft:5 .r.hen sent hock in the place ,.here he Wit;r3 before 

the tra 	test. , fter temporary status then nydin 

person il1 be required to cross more thin 19.0 days in 

order t 

is exp ted one screening is needed). after screening he 

become a re (y.1 lcar employee vihereas even if it 

con bet me a rem,ila:r employee. No other recuLr &ppointrrer 

Contd 



hc.vinn been yr:.de. There was no questiun of J...F,.vertino 

bdek t the zppiLic.....nt to send i hjob him to the ternpor.3ry 

4.  tuS .v; itho;.;1, disturhinc the p..,:x—SC=.: le. 	The 	order 

ids it is, is not sustitin2.b1e 	 this 

Opp i1c tion 	ai,ed cind the revert cn order in its 

,..resent shdpe is ..t.s it is aubshed. 	Pic..-:ever, it v,i1.1. he 

open f 	the resi.undents to rec;d1J.r,1se the api...1.iont 

in c1s 	Scrr.M.ir, is needed n.. 	fter 	tht, process 
the 

dnd'core out of the sc.,rie successf.11 in .ccordnce with 

senior 4 t.i. 

Vice—L;I:i3 rrI■iTI 

lc 
	 de.ited  
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